IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- vy W T S SR e W g Sk e b ol B A e S

OATE OF ORDER_ : 7.,7.1999,

‘ datweean :-

N.Rama Rao

«es Applicant
And

1. Union of India re. by Secrstary to
Govt, of India, M/o Defence,
New Delhi=11,

2. Chief of Naval Staff, Ngval Headquarters,
New Oelhi=11,

3, Fiag OPficer Commanding in Chief,
Easter Naval Command, H.Q., Visakhapatnam=14,

- 4, Admiral Superintendent, Naval Dockyard,

Vigakhapatnam=14,

5. Base Vitualling Officer, B.V.Yard,
Visakhapatnam=9,

«»+ Raspondents

Coungel for the Applicant : Shri P.B.Vijay Kumar

Counsgl for the Respondents : Shri B.N.Sarma, Sr.CGSC

CORAM:

THE HON'*BLE SHRI R ,RANGARAJAN :  MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER  (2J)

(Order per Hon'ble Shri B.5.Jai Paramashwar, Member (J) ).

g I - e -

2 89 2-




(Order per Hon'blg Shri B.S.Jai Parameshuwar, Member (1) ).
Heard Sri Durga Rao on bshalf of Sri P.B.Vijay Kymar,
for the applicant and Sri Jacob on behalf of S5ri B.N.Sarma,

for the Respondents.

2. The applicant states that he worked as unskillad labourer
frem

under the Naval Dockyerd, Visakhapatnam with effactﬁ31.5.1992

to 28.2.1995 with intermittent breaks and discharged from service

on 28,2.1995,

3. He has filed this OA praying for a direction to the Res~
pondent to re-engage him as unskilled labourer either in Naval
Dockyard or at Eastern Naval Command Labour Pool and to continue

him on par with juniors end freshers.

4, The applic ent was discharged from service in the year

hes
1995 andAapproachad this Tribunal on 24.6.1999, Hence wa cannot
give any diraction as prayed for by the applicant in the 0A as

there is a clear delay and. laches.

5. Hance the 0.A. is_disposed of at the admission stage

itself. Houeuer. we make it clear that this order does not

comg in tha ua} of the respondents &n conside#ing ths applicant's
case for re-engagement as per rules if there is work and there is

3
naed gf ungkillad labourers.
|

6. No ordsr as to costa.
.5.J ESHWAR) (R.RANGARAJAN)
' ——Member {J) Member (A)

, A
/mh July, 1999, 9‘"}.

avl/ Dictated in Dgen Court. FERYS
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